
. 
G~v~rnment of Jammu and Kashmir 
C1vil Secretanat :10m~D . · epaztment 

Snnagar/Jammu. - . 
NOTiFICATION 

Jammu the o)(_ rt:__ 
1 ~ 'u __ Decem bcr, 2019 

S.O ~.) .-Whereas on 31 -07-20l 9 p . 
apprehended a person under suspLc' 

0 
_ : olJce Component Bud gam 

himself as Showket Ahma<;f Tantrt y
1 ;/~ c:uh~s~n;:s who ide~tified · 

Wnripora D.H Para Kulgam having· affiliatio 'th ba zan Tantrey RiO 
Ch. p· 1 0 · n WI anned HM outfit 0 l mese 1sto, 1 Pistol Magazin., and 06 P' 1 , 
recovered from him; and " JSto live rounds were 

2. Whereas a otis~ FfR No. 137/2019 UIS 7125- A A . · PIS Ch d d · . . . • ct was registered m a oora an mvestigation of the case was taken up; and 

3. Whereas, during the course of investigation the accused Showket 
Ahmad Tan trey disclosed that his brother namely. Aamir Ahmad was a 
terrorist of HM Outfit and got killed on 25-1 0-20 J 8 in an encounter with 
security forces at Arwani -Kulgam. After the death of his brother he 

) 

prc;pared Pakistani Flags and Photographs of terrorists. He hoi.sled 
Pakhtani flags anclpastecl-posters....at tifferenLplaces.ln...hls native v.ill~e, 
also hiLi the said Pakistani Flags, Photographs ofterrorists, Ol Camera, Ol 
,, J.~ .-· .. 7-Mag., 40 Live Rounds ofAK 47, Ol Battery, and 01 l·;on Stat in · 
his house located at ·waripora D.H Pora K\-llgam. Accordingly the 
disclosure statement was preparetl an.J subsequent to his disclosure these 
articles were recovered from his hous.,e; and -
4. Whereas> the investigating officer on the basis of seizure memo 
statement of witnesses recorded under relevant sections of law has 
established a prima-facie case agaillst the accused person namely; 
Showket Ahmad Tantrey S/0 Mohd Ramzan Tantrey R./0 Waripora D.H 
Pora Kulgam for the commission of oif(mces punishable VIS 7/25 A Act, 
and u/s 18, 23 Unlawful Activities (Prevention) Act 1967; and 

5. Whereas, the Authority appoir:cd by the Govemrn~nt o~ Union 
Territory .of Jammu & Kashmir under .;~b-section (2-) ofsecuon 4.:> •0~-the 
Unlawful Activities (Prevention) Act, 1967, has independently s.crutml:; 
lhe Case Diary file and all the other roievnnr documents relanng to 



case and has come to a definite conclu.::ion that this is a fit ca r d . . . se tOr accor 
of prosccut10n sanct10n agrunst the saio accused person; and 

6. Whereas, after perusing the Case Diary, the relevant documents and 
also taking into conside~ation the observations/views of the Authority 
appointed under sub-section (2) of St' .:ion 45 of the Unlawful Activities 
(Prevention) Act, 1967, the Government of Union Territory ofJammu & 
Kashmir is of the view that there i:; sufficient material and evidence 
available against the accused persoa for bls prosecution under the 
aforesaid provisions of law. 

· Now, therefore, in exercise of powers conferred by sub-section (2) 
of section 45 of the Unlawful Activities (Prevention) Act, 1967, 
Government of Union T~pitory of Jammu & Kashmir hereby accords 
sanction for launching prosecution atninst the accused person namely; 
Showket Ahmad Tantrey S/0 Mohd Ramzan Tantrey RIO Waripora D.H 
Para Kulgam for the commission of offences punishable U/S 18, 23 of I 
Unlawful Activities (Prevention) Act, 1967,. in case FIR No. 13 7/2019 of 
Police Station Chadoora. 

By order of the Government ofJa.1lm.u & Kashmir. 

Sdl 
--Fr~nciraJ-Secretacy to.the Government 

Home Department 
No. Horne/Pros/182/2019 Dated: ":£ .12.2019 

Copy to:- . · · This h reference to his 
1 Director General of Pollee, J&K Snnagar. as . 
. No.Legal/Sanc-100/S/2019/3724-26 ~ated 23.10.~019. The sndl~e.: 

original . is retwned herew~~ reteipt of which may kin ) 

acknowledged. t f Law Justice & 
th G e,nt D:opartmen 0 ' 2. Secretary to· e ovemm u , " 

Parliamentary Affairs. (V:.7:s.c.) to the Government, Home 
3. Private Secretary to Principal SecJetary 

Department. ~_./) 
4. Stock file. ~ bs-C,~ ~.,..'if 

l UJ!der Secretary to the Government 
l- - Home Department -

-
21Pa ge 


